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Ga7RAL ADINISTRATIVETBUNAL 
UVpkJ-jAjI BE-NQ: 

Origina1 p1ecation No: .._259/2003 

Mise jetitionNo:  

C)nept POt±tj0 No:  vj~
ReewJ :Pp1ecatin No: 

... ... 

	

•Appecants. 	 .3ighyadav 

Res  ~o na ants: 

1vcae for the .ipp1ecant._ In person* 

for the Resndants._ C.G.S.C. 

	

1'10 	=7,e-Re 9 i s r y 

k1o. appiiuoi IN lu 	19 .11.2003'!present 
orrn bdt not in tirnr 

t - n i 

1ed  

	

vde 	 Heard 

:passed, kept in Separate sheets. 

	

I 	 The application is dismissed in terms 

of the order. 

M-oi~ trber 	 Vice-Chairman 
bb  
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CBI, Guwahati. 

The Hon 'ble Srnt • Lakshmi 
Swaminathan, Vice-Chairman 

The Hon'ble Shri S. K. Naik 
Administrative Member. 

the applicant in person. Order 
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I   
DPITE OF DECISION 

19.11.2003. 
 

......................... APPLICANr(s). 

• • • •x 	 , . • • • • • . • . . • . • . • . , . . . . . . . . • • • . . . .ADVOCA.TE FOR THE 
APPLICANT(S). 

-VERSUS- 

• • •Tq Sqperlflteqdeflt ofo]ice, .c'c. • RESPONDENT(S) 

.... t.A.Deb .RQy,. 	 . . • . . .. ó• • * *•U •• .ADVOCATE FOR THE 
RESPONDENT(S).  

THE HON' BLE DCXX SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN. 

T'E HON'BLE SHRI S • K • NAIK, ADMINISTRATIVE MEMBER. 

i 	Whether Reporters of local papers may be allowed to see the 
judgment ? 

21 To be referred to the Reporter or not? 

3, 	Whether their Lordships wish to see the fair copy of the 
Judgment 7 

4 	Whether the judgment is to be circulate.d to the other Benches ? 

Judgment delivered by 	'bi e Xwdwm Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.259 of 2003. 

Date of order 	: This, the 19th Day of November, 2003. 

THE HON 'BLE SMT. LAKSHMI SWlMINATHAN, VICE CHAIRMAN. 

THE HCN'BLE SHRI S. K. NAIK, ADMINISTRATIVE MEMBER. 

Suresh pal Singh Yadav 
Inspector of police, CBI 
Anti Corruption Branch 
Guwahati. 

AND 

At present, R/o. Dorothy Apartments 
4th Bye Lane, ABC, Tarun Nagar 
G.SRoad, Gtwahati. 

Appeared in person. 

- Versus - 

Applicant. 

The Superintendent of police 
Central Bureau of Investigation (CBI) 
Anti Corruption Branch 
R.G.Bauuah Road 
Sundarpur 
Guwahati. 	 . . . . . Respondents. 

Mr.k.Deb Roy, Sr.C.G.S.C. 

ORDER 

MRS. LAKSHMI SWAMINATHAN, (v.C.) : 

We have heard the applicant Shri S.P.Singh Yadav, 

in person at some length. The applicant is aggrieved by the 

non-action of the respondents in not paying him certain medical 

bills stated to be pending since 26.11.2001. 

We note from the memorandum of parties that necessary 

parties have not been impleaded. We further note that there 

is not even a MISC, petition for condonation of delay, having 

• regard to the provisions of sections 20 & 21 of the Administra- 
5?)  

tive Tribunals Act, 1985. The applicant, 	 has submitted 

that there is no question of delay because he has been repeat-

edly and continuously making representations to the respondents 

Contd./2• 
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for re-imbursernent of his medical bills pending since 26.11. 

2001 • Having regard to the settled principles of law on the 

subject we are unable to agree with the contentions of the 

applicant that this is a continuous cause of action. 

3. 	In view of the above facts and circumstances of the 

case, the C.A. is dismissed on the grounds of bar of limitation 

as well as non-joinder of necessary parties ) at the admission 

stage itself. 

LC 
(&IK) 
	

( LAKSHMI SAMINATHAN 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

RIMO 
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IN  r CEN111AL ARYaNISTRATIVE TRI BUNAL CWHA TI BEfCki :: GIUliAT1 

( 	applLcattonUndr $actLon 19 of the MminLstratLva TrLbunal 

Act'i98) 

O.A.NO. - 	 J2003. 

resb Pal SLngb Yadav, 

Applicant. 

iprLntendent of Police, 

Central Bureau of Invest igat ion, 

Anti-orxuption Branch, SPE, 

Gauhati - 5. 

S.. Respondent. 

INX 

S.. 	*** 	Documents 	 Annexures 	** 	?ags 

I. 	Application with Verification 	- 	 I - 8 

2. 	Photo copy of Medical Bill 
submitted on 26.11.2001 

Lv 	V 
- 	 S.P. Stngb Yadav. 

ppl.Lcaat 	Persgn. 
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IN TU!NTRAL ADMINISTRATIVE TL 	Bas 

AN APPLICATION U/S 19 OF THE ADMINISThATVE IRI3JNAL ACT ) 

O.AJ*. 	 -__J2003 

BETWEEN 

Suesb Pa]. Singb Yadav, 

Lnspectór of Police CBI, 

Anti Corruption Bxancti, Gaubati. 

AND  

At Present,x/o.Dorotby Appartments, 

rt1iBye Lane, ABC,Tacun Nagar, 

G.S, Road, GauLati ..5. 

Applicant. 

The Wprintendent Of Police, 

Centxal Bureau of Investigation (CBI), 

AntL-Qrruption Brancb, 

R.G.Beruab Road, amdarPur, 

Gaubati - 5. 

Respondent. 

DETAILS OF APPLICATION:- 

	

1P4TIaJ1S çjJHE OaDERAGAINSL WHICH 	 APPLICATION  

MADfr: 

This application is made in connection with 
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nondLsbursement of IvdLeal Bills ariunting . 1783/= 

(Rs.Seventeen TbousandEigbt hundred Thirty Five only/.-) 

pending in the of ftce of the respondent since 26.11.2001.. 

2.JURI)ICTIONQF ThE TRIBUNAL - 

The applicant declares that the subject matter 

of instant application for which be wants redressal is well 

within the jurisdiction of the ffon'ble Tribunal. 

3.UlUTATI0N :- 

The applicant further declares that the said 

applLcatioo is under the limitation as prescribed U/S 21 

of the Administrative Tribunal Act ,1985. 

4.FACTSOF TBE CASE, :- 

4.1 	That the applica.. is a citizen of India and at 

present resident of Tarun Nagar, Guwabati. 	and as such 

be is entitled for all the rights and privileges guaranteed 

by the Constitution of ndia2- o-w- cuOP c 	-Zt -v1. 

4.2 	That the applicant joined in Central Bureau of 

InvestLgatLon(BI) ,Guwahati (AAM) on deputation from 

Uttar PreSb Police in compliance with order dated 14.10.93 

passed by JssLstant Dixector(E)/CBI, New Delhi, and 

since then the applicant has rendered his services to this 

department. 

,c,1 
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4.3 	That while serving in the department as Inspector, 

the wife of the applicant became seriously ill and was 

diagnosed and operated and accordingly a bill, of Medical 

expenditure incurred on her treatment till her recovery 

of health amounting .I1835/= was submitted to this 

respondent f or its disbursement but no actiøn has been 

taken in this regard till date 

The photo Copies of the 

documents submitted to the respondent 

on 26/11/2001 are annexed herewith 

and are collectively marked as 

Annexure A/I. 

4,4 	That thereafter, the applicant submitted several 

requests letter dated 	 and 10.6.03 to the 

respondent and also personally met him and made repeated 

verbal requests to disburse the pending Medical bills but 

the respondent did not take any action in this regard 

which has caused irreparable loss and injury to the applicant. 

The applicant craves the 

leave of this Hon'ble Tribunal to 

produce the request letters at the 

time of bearing. 

4.5 	That adding insult to the injury the applicant was 

also placed under suspension w.e.f. 26.4.2000 and was also 
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released on 12..03 during the currency of suspension.Be 

it submitted that the Subsistance Allowances of the applicant 

is also not paid by the respondent and as such the applicant 

is under great financial hardships and is passing the time 

in mental distress and agony. 

	

4.6 	That the applicant most humbly submits that since 

then he is also prevented by the respondent to claim his 

Medical bills disbursement in respect of his entire family 

members which is against tbe provisions of law. 

	

4.7 	That there is no other alternative and efficacious 

remedy exàept this application which is filed bonafide for 

seeking, justice before this licn'ble Tribunal. 

5 .GftOUNDJFOR RELIEF WI TE LEGAL PROVQN ; - 

	

• I 	For that the action of nordisbursennt of the 

Medical i3tLls by the respondent submitted to him on 26.11.2001 

is illegal, arbitrary, malafide and perverse. 

	

5.2 	For that the entire family of the applicant is 

denied the right to health by the respondent add as such the 

act ion of the respondent for non-d is bu rs ement of t he said 

bill is also in clear violation of the Authorised Medical 

Attendance Rules. 

	

5.3 	For that the nonconuntcatiofl of the folo-up 

action taken in the disbursement of the said bills till date 

is entirely against the principles of natural justice. 

N 
(\~ K, 
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5.4 	For t hat the nonpayment of ajbsistance Allowance 

to the applicant causing great financial hardships, L the 

dental of Right to Life as envisaged in Article 21 of the 

Constitution and therefore action of the respondent is 

perse illegal, arbitrary, vindictive and therefore action 

of the respondent are in clean breath of the Constitutional 

provisions. 

	

5,5 	For that due to non-disbursement of the said bill 

the applicant has suffered irreparable loss and in.uzy in 

as much as the timely disbursement might have helped the 

applicant to bear his amily expenditure at least for two 

ntbs. 

	

5.6 	For that the applicant being the resident of far off 

place in the State of Uttar Pradesh, has no other source of 

income except his salaried income which has also been denied 

by the respondent on the various pretexts and as such the 

action of the respondent in non-disbursement of said bills 

in wilful, and intentional without any basis and thus the 

same is bad in law. 

6.DETAILS OF IBE REiEDIS XUUS1D :- 

That the applicant has exhausted all the remedies 

available to him and at present there is no other adequate 

and equally efficacious remedy except this application 

filed before this lion'ble Tribunal for Seeking ustLce. 

I 
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7.MATTERS NOT PRLVICU$LY Fl LED OR ?ENDI3 BEFORE ANY COURT: 

That the applicant declares that no othex 

application /Writ Petition /sutte in respect of this 

subject matter is pending before any other Court or any 

other branch of this kJon'ble Tribunal. 

8.LI.F_SWGTFOR 

Under the facts and circuntances as stated above 

it is most humbly and most respectfully prayed before your 

Lordship(s) to admit this application, issue notice, call 

for the records and after bearing the parties on the perusal 

of the record be pleased to grant the following reliefs to 

the applicant : 

8.1 	To direct the respondent to disburse the pending 

Medical bill pending since 26.11,2001 to the applicant within 

a specified period. 

8.2 	To grant penal interest. 

8.3 	Costs. 

8.4 	To pass any other reltef as your Lordship(s) as 

deem fit and proper to meet the interest of justice. 

- 	9 • INThRI hi ORDER PRAYED FOR : - 

Nil 

OF 
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VERIFICATION 

I;Sucesb PalSingb Yadava S/o.Sri.Netra Pal 

Sinyb, aged about 49 yeaS and at present resident of 

Tarun Wager, GauLatL do tereby verify that the contents of 

p ra 	. •... .. •. e,. •• •... e• •....• •.,.... S... •S. 

are true to my personal knowledge and those made in pares 

• • • • • . . • . • • . • • • ,. •. . . • • • . • . . • . • . . . • . . • . • . • • • . . . . . 000. are 

believed to be true on legal advice and that I have not 

suppressed any material fact. 

Md, I sign this verification on the 

day of Novether'2003. 

Date:- 	

&AAfi--L 	SitA 

ace:- Gauiati 	
nature ofponent 
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Fofm of appflcation for claiming refund of medical expenses lhcurred In connecUon with Medical attendance an&or treatment of Centml 

Govennenteeantsand&rfcmiiies 

tv* 	'snfm wm wfh/ N.S. Separate from should be us.d for each pabent 

I tumcwemln(n) . 	 •.J 	 i_ 	\NcLh 	tY'fv 	- 

Name and designahon of the Government servant (inbiock letters) 

2.

*tt%/OfflcelnwhichempIoyed. 	

6O 1So 	t. 	E 

., 

cThE 	LLkAJ 

ft/PayoftheGovemmentservantasdefinedintheFundam.ntalRueafldany,, 	 . 

emolumentewhichshould be shown separntety. I 	 t 	th:ti 	I 	 • 	 ' I  

4. 	tri/Placeofduty  

- 	 - 	 - 	- 	- 	
- 

6 	mrt'm/ActuatregtdentjaIaddreu 	
) Lt 1li •& E L_?u 

	

mP -Ro 	i-R, 	s 	c 

6. 	 ' 	 S  

Name of the paont and hisiher relationship to the Govemnent servant 
 

	

nnnmi'r nvfl 	vJ N.B.. In the cseè'of children stats age also:l 	
- 

7, emwcmwrrT/PiaceatwhichthepatientfeIllli' - 	
it 

 

8. 	I 4R/Pentailsoftheamountclaimed. 

I. aO'frf/MEDICA1ATTENDANCE. 	 * 	 ' 	
1 ' 	 * 

0) .iiYirr 	 "n 	 rl I  

(,  

- •--- 	.. 	 ;Ii) )R 	 G S'ffJ (•tJtfvt 
the name and designation of the medical officer consulted and the hospital or dispensary to which Ct  flt) t)h  
attached, 	

CI NB N 
(I) 	 c 

the nunbir and dates of consuitatione and the isa paid for each consultation 

(It) 	 - 	 rr 

(a) the numberand dates of consultation and the lee paid for each consultation, 	• '' 	I' 	II' l - 

-, 

Whether consuftation and/or injections were held at the hospital, at the consulting'  

reom o(the medical offioeroratthe residenceof the pati.nt. 	 ' 	 I  

() C 	 th Ift 	 oi wil 	Hh,ir'  

Charges forpalhological, bacteflologica, radiological oroth.rsimilat.its undertaken duling diagnosis lndicat1ng 
( SWIMMU41 nu flieT.mt 	 4, 	I. 

(.) th. name of the hospital or laboratoty where the tests were undertaken, and 	'' 	" '"  

ItZt* 	wIrw,a, (b) whtherthe tests were undertaken on the advihe o 

the authorised medical attendant, it so, a certificate to that effect should be attached.  

(it) 	nfit,'t (c) costs of medicines purchased from the market  

	

(Ust of medictnee,cash memos & the essentiality certificates should be attached.). 	' 

Ii. Mn,!r!/HOSPiTAL ThEATMENT. 

'P'fln/NameoftheHospital, 	IiJSb '  J-toITT'L 6N ?. 	c(\t Pv-cvi i3ñR.v 	c' 	7.ç'JC(i/ 

r,4 	it(tfq 	 I 

Charges for Hospital triatment Indicating separately the charges for- 	As (rk F1UNk € Il 
C.) 	— , tS 2 

0) 	" 	 f/Accommodation 	 - 	 6 	C) 	 •- 	7  

QIZ5 uhita atmupwfl !.flhn, e*fmIlIic.z1 rtuil 	IC ie n c3qsin'i 

(State whether it was according to the Status or pay of the government servant and in casös where 

the accommodation is higher than the status of the Go"ernrnent seryant a certificate should 

attached to the effect that he accommodation to which he was entitiled was not avaliable) 

(I)!tfl/Diet...... 
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() 	
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(a) tho nnmo of the hospital or inborato,y at which tooth undertnken. 

(I) 	 I  (2..( - ( C, o 	 - 	. 	 c. 

,) WI iothor tents undertaken on the advice of the medical officer in chnre of the case at the hoepltai. If so a carWictte to that o oct should be ottnchad, 	 7 
u/Medicinoo, 	I\f:: 	I 

 fti/8pocloimedlcInes. 

Iran  

(Llt of medicinea, caeh memos and the essentially certificate ehotid be attached) 

(vM) 	't/Oitnarynur&ng.., 

(vi) 

flr1W3OMmT tMnfl(Vr 	... 	
- 

Special nursing I.e. nurses opeclolty engaged for the patient, State whether they were emp4y.d  on the advice of the msdlcat offlcer.4ncharg. of the . rr .  
case of the hospital or at the request of the Government servant or patient In the formsris certificate form the medical officerincharge of th. case 

'   
cotsIerdgned by the Medical Superintendent of the hospitAl should be attached,  

Ambuioncecharge(Statethojourney.toandftomtside,tajclng) 	 5 L o/.  
I!* O 

Anyotherclwgccg. chargcofeIectrlcI1ght, 

fan, heater, oir.condltloning etc.State alsowhotohrthe facilities normally provided to all patients 	 - 

and no choice was loft to the patient. 	 - 

P.&M 1. 	 5I938kfkqqr(ol4wf 	tP flnU 	.q,)tT, 1938) Isagm  qr 	*w0mm5 1944 

Notes It the trootrwbt was received BY THE Government servant at his residence under rule 3of th. Secretary of STates Service (MA.) Pulse 

1938 or rule 701 the C.$. (MA.) Ruleq 1944 give porticuters of such treatment and atich a certificate from the authodsed medical attendant as 

requlredbythesorulos. 

2. 	nmi 	 tr1uT% gim Ann 	 s 

It treatment was rocievod at a hoepital other than a Government Hospital necessary d.tal!, and the certificate of the authorleed medical 

attendant that the requisite treatment was not available In any nearest Government Hospital should be furnished. 	 - 

iii. fthi61ci/CONSULTATIONWITHSPECIALIST. 8 o 
fI1Vr - 44 

rr/FeospaidtQafipocIoilstormedlcaIoffloeroth,rthantheauthoIl5edmedicai 	- ' . 	0 	
Rt ikih1( attendant Indicating. 	 - 	 - ' Cte-Q, - 

() 	 rtitikwt 0 

(n) Thrt ri'h . r0io and d&9naltan Of the specialist orrnedleAt óffloór loneuted and the hoipItSI to Which Pttaoh  
(I) 	att' ft 

0 

Number 
I r S 	I 	-tt)l i), 	and dotoó of coneultatlorre and the foes charged for eachooneuttation. 	- 	0 

0 	
0  

oL 

Whether consulIafton was held at the hospital, at the consulting room of the epeclaliet or,  

medical officer or at the residence of the patient. 

(I) 	
0 

0 

wnj 	 0 .- 	: •' 

Whether the spocioiiAt or medical offloerwe, consuitod on the acMeo of the authori.id - 	 -- 

medical attendant and the prior approval of the Chief Administrative Medical Officerof  

	

State was obtained. If so, certificate to that effect should be attached. 	- 

9. ?1'Th*iTotafamountcIalmed 	I. Ii 	•3b 	•'\R 	 af? 	(0 1'> 
0 

10- .......... -' 	T'r15Jra4'mWLO5O Odvencetaken onJRs. 

11, or'I/Notomountcieirnod 	 L/Re,  
12.rtsrrll,LietofonctoOuro5.. 	 J10. 	

(ics-D 

0 
!fl4fItflWñ 44I r/DICLAflAiiQN.1Oflt SlGNft) I3YTI IIaQOVEI1NMENT SERVANT 	0 

0 	 0 
fr'fl -.ir.i(N In 	t41-niiiThl  4.irr 	4l0le,jIrn'eI491flt44t At1eivrf.iitw,fiq%, 

qcrfa, 0.71mviflql/ I horeby declare that the statements In the application are true to the beat of my knowledge and belief and that the person 	 0 

for whom medical expenses were incurred Is wi roHy dependent upon me. 

T4Ttfl4I Dale 	-------------------------------------------------------------------------- - 0 	
0 

Lotlorpdnt P. 0. 80x2332, Mumbai 	 - 
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I4ed. 	103 
- 	I 	Certificate granted to Mrs. / Mr. / Miss 	\i\_,i+ L.- 

• 	/ 	Wc/ Son / Daughter of Shri / Smt. 	3 	V L YALL  

A 	 CERTIFICATE 'B'  
to be Completed in the case of patients who are.admitted -to hospital for treatmcntj 

/ V  . 	' 	• 

• 	
'V 	

' PART A • 	$ 	 .• 
To be signed by the Medical Ofliccr'in.charge of the 

case of (he hospital 
I, 	Dr. 

• 	
:. 	 - 	, 	'• 

hereby certify: 
• 	- 	

(a) 	that the pat ient  was admitted 10 hospital on the advice of 
• 	V 	 on my advice 

Name of the Mc.licI Qlltcer 

(b). that the patient has been under frcatmentat \r 	 V  
• 	and that the undcrmcn(joned medicines 	 by 	iflLthis 

OINI 
prescribed 	me 	connection were essential for the recovery i prevention of serious deterioration in- the condition of,the patient. 	The medicines • 	4 	 - 	' 	•- 	• 	• 	• 	• 	

4' 	' are not stock in 	th 

V 	
- 	Name of. Hospital 

for supply 	to 	private patients and do not include proprietary pieparations for 
of equal therapeutic value 

which 	cheaper substances 
are available nor preparations which are primarily foods, 

toilets or disinfectanis. 

S. 
V 

•- 
iso. 	 Name 	of 	Medicinc 	

. 

• 

 
i 

; 
V 

2 -t 
V 

T1T 	•_- 	

* T _cWU— 	cv •V 

V 	 L*- 	l- 	3cso 
• - 5 3• 

T - 	V 	
° 

V 

31 V 	• 	 L  

7 

- __ (j 	 '2Dl 	• 	V  
70 

- 	V  1 
®L- 	

V 	V 	- • V 	V - 
V  

d------ 	c:;- 	jL1 	 V 

ott- 	1Li,4. 

/ 

'b V- 
Vlb 

• 	I J) 
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ly Ck  
(c) that the injections administered 170 I immunising or prophylac(ic purposes. 

• 	(d) that the patient is / was suffering from 

• 	 and is / was under treatment from 	 to 

(c) that the X-ray, laboratory tests, etc., for which an expenditure of Rs.jo 	was incurred (ç 1 q /UtP 
were necessary and were und tak eren onmy auvice at 

(same of Hospital or Laboratory )  • 
(f) that I called on Dr 	

for special consultation 
rA 

and that the necessary approval of the 
(Name of the Chief Adniiniqtrativc Medical Offlcet of the Sinte) 

as requi d tiid- c Rules was obtained 
1: 

l'slcdtcal 
OflIccr in charg( \of the case at Iha Hospitil 

PART B 

• 	I certify that the aticnt has been under treatment nt the_ 
hospitil and that the service ol the special nurses; for which an expenditure of its. 	WS incurred 
tide bills and receipts attached, were cssetjai fo.tt rccovr / prevention of 

SerIOUS deterioralior) in the condition of the patient 

IW 

(he Medicl Officer-U-Cti Irge 
of the case at (lie Hospital 

	

V 	 it 

• COUNTERSIGNED 
Medical Su'perintcnden 

Hospita 

	

* Certify that the patient has been under treatment at th 	
_flospitl and the facilities provided wcrc the minimum which were cssntIal for the patient s IrLitment 

Place 	

Medical Superint( ndcnt 

11Opital 

N.fl,—Certjfjcatcs not appiicabJcs}ouJd he struck off. Cctilicate (D) is compulsoy and must be filled in • 	by th Medical Ofliccrin-c.har 	of the (aSC, 	 - 

nother °  (Thzcltcd Officer who 
has been auihorisC(j i this behalf by the Medical Superintendent 
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CENTRAL LA BORATO 
& Research Centre 

(Laboratory With Computerised Auto-Analyser) 

PATHOLOST 

' 	 M.B.BS I  M.D. (Bombay) 

(1 	• 	' I 

PATIENT................. ...... ..2)Li.LLb 

REFERREOBY ..............•..• ............................... ................... 

G.N. BORD01-01 ROAD 
S ILPUK 1' IU fl. 

(UWAHATI - ?i1 O( 
Phone : 662151 

372dh)  
Date........................ 

BIOCHEMICAL TEST RESULTS 'NORMAL VALUES 

GLUCOSE (TRUE SUGAR) 
Fasting  

60-100 mg/100 ml 

Post prandial (111½12hrs.)' . 

/(c) 	Random  

- 2. 	KIONEYPANEL 
(a)Uraa  

iI 15.40ng/100ml 

(b) 	BUN (Blood Urea Nitrogen) 10-20 mg/i 00 ml 

(C) 	Uric Acid 
- 3.5-8,0 mg/i 00 ml (Male) 

2.5-7.0 mg/100 ml (Female) 

' 	 (d) 	Creatinine 0 
* 7 dl 0.9-1.4 mg/i 00 ml 

Calcium 85-10.5 mg/I 00 ml 

Phosphorus 25-4.8 mg/I00 ml 

Magnessium 
. - 1.5-2.3 mEq/L 

Sodium 140145mEq/L 

(I) 	Potassium -- 4-56mEq/L 

3. 	LIPiD PROFILE 
Cholesterol (Total) 1o25o mg/I 00 m 

TrIglycerides 	 ' 60-160 mg/i 00 ml (Male) 
40-140mg/100ml(FGmale) 

HDL (High Density Llpoprot&n) 35-95 mg/i 00 ml 	- 

Cholesterol : HDL Ratio 
- 

Risk Ratio for CHD 
MaIe5;1 1  Femaie=4.5.1 	- 

(0) 	LDL (Low Density Lipoprotein) , 130-140 mg/I 00 ml 

(I) 	VLDL (Very Low Density Lipoprotein) 15-20 mg/i 00 ml 

(g) 	Total Lipids 400-1000 mg/lOG ml 

- 	

- 
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OEKOPATH
LCENTRE  
Opp. Orion Super Market, Christian Basti 
G. S. Road Guwahati -5,2: (0361) 222595, 592478 

eced with f/ian/is flout fllr./M,;c./Miss 

c. 	 flup('e ríi 	 sj' t 	\ 
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/ HOSP!TAL 
G. I'L. 13. Road, Amharu, Giiwalia(i - 781 001 

522860 

Tmi-cTA  

Hosp, No. 

Il)d. Rcg. No 

Dt. olAdinissioti .. 

L2t orI)ischoigü,.',1/7!,t, 

(V 

Niine 	. 

	

4 	.7f .44, 

Age 	 Sex... 	...........  

tinc/rDr 	. 	 .± fl. 	 . 

Dl AG NOS IS - 	A4JcL. 	c1&& 

INVESTiGATIONS - 

TREATMENI' INSTITUTED- 	,cof&._La.L,•/ 1 	cc..io-J 

CONDiTION AT DISChARGE - 

• 	TREATMENT AFTER DISCHARGE - 

2-O 	 H 

J6 

let 

.., 	7..6 

• 	.• 	. 	 . 	'A • 	• 	— . - 

Al) VICE - 
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• CENTRAL LABORATORY 
& Reseaj'cli Centre 

(Lhon*tory WI lit Coinpulerised Auto-Analyser) I 
PATHOLOGIST 

M.13.B.S,, M.D. (Bombay) 

PATIENT. ................... .................... 

REFERREDBY................................................................. 

BIOCHEMICAL TEST 	RESULTS 
I. GLUCOSE'(TRUESUGArq) 

Fasting 

Post pmndlal  

G.N. t3OflDOL01 flOAt) 
SILPUK H 11111, 

GUWAHATI 701 003 
Phone: 662 15 1 

Date .....  

NORMAL VALUES 

60-100 mg/I 00 nil 

'- 	(C) Random 0 L 
2. 	KIDNEY PANEL 

(a) Ur93 u- 	111,3 (J 
I 

15-40 èng/100 ml 

o 	(b) BUN (Blood Urea Nitrogen) 10-20 mg/i 00 ml 

(c) Uric Acid 3.58.0 mgiiOO ml (Mifie) 
2.5-7.0 mg/i 00 ml (Female) 

Q' 7 	'9)c? .9-1.4 mg/100 ml 

(9) CalcIum 
, 8.5-10.5 mg/I 00 ml 

(I) Phosphorus: 
2454.8 mg/i 00 ml 

 Magnesslurn t  

1 5 2 3 mEq/L 

 Sodium 
140.145 mEq/L 

(I) Potas&um 
- 

• 

4-5.0 mEq& 

3. 	LIPID PROFILE.- 
(a) ChoIoferoI (Total) 150-250 mg/i 00 ml 

(b) Triglycerides ' 60-160 mgfloo ml (Male) 
40-1 40 mg/I 00 ml (Female) 

• 	 (c) HDL (High Density LIpop roteln) 35-95 mg/ba ml 

(d) Cholesterol : HDL Ratio Risk Ratlo for CHD 
Male5.i, Female=4.5.1 

(a) LDL (Low DensIty Lipoprotaln) 130-140 mg/I 00 ml 

(I) VLtDL (Very Low Dnsy Llpoproleln) 15-20 mg/i 0OmI 

(g) Total Ltpld 400-1000 ma/I 00 nil 

r - 	 -.. -- -.•• ---- - 
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CENTRALLABORATORY : 
& RESEARCH CENTRE 

(LAI30RiVIORY WITH COM1'UTElUSEJ) AUTO-ANALYSER) 

G . N. 101UX)LO1 ROAD, SILPUKHURI 
Dr. Tridib Barua 	 GUWAHATI-781 003 (ASSAM) 
MB,B,S., M.D. (Rntiibay) 	 PHONE 5221,51 

Patient L 	rl ~cdluc(ll 

ok 	c 

I. 	11'- 

)1uS 	(-Cypi\1(l 	Gs. rI2 
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M.B.i1.S., M.S. 
GENEflAI. SUflGEON 

IHaliendra Mohan Cliudhty ilosptta(, GuwahtI 
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• 	 IIIII 
Prof.B.P. Chakravarty M.8.n,8.M,O. 
WHO retlow in Mo!cIn (Ui. ond UGA) 
'Senior Consu!tani Phy.icMn 

F.C. Road Uzenbezor 
Ouwahetl.781 OO 
Ruldsnc, 
Sugern Pofli, Zoo Rooi 
GuwoheU.781 024 
Phone- (0301) 450554 

I 	 4 
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Profo9sor of Medicine, Gauhati Modical College 
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I RccciptNo....2..5..' 	Daic,..!.Jt'-'" OPDIINDOOR 	 tnINo . 

3 	WINTROBE HOSPITAL 
G. N. 13. Road, Amba ii, Guwafiat-78100I, Phone: 522860 

Received /rnn. 

Ca 1 7211ej1u/2L2 

OH flCCOV48F 

'1 	 nalory 

- 

RecdiptNo. .256 .... 	 OPD/1NDOOR 	IIopitnINo. 

WINTROBE HOSPiTAL 
6. N. B. Ru:id, Andrnri, Guwaha(i-781001, Phone: 522860 

ReCeiVed 

fl-tal. I Lb (T!M pe 

/n/ Ca 	11 1'iZ25 fl,. 	............................................ ..2n1cd .................. 

On. flcc,14it1 0/ ..M); 	- 	 . 
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- -• 	 j_, 
- - •_• 	 - 	 - .... 	

. 	 - 	 - 	 - - 



- 	.. 
0 	/ k 

WINTROBE HOSPITAL 	 B I L 1. 

G.N. J3.RoaO, Auihnri, Citwnhntj -781001, INI)IA, 	Phoe ; 522860 	
No.: 	i'1) 

No, 273 	INI)OOR REG. No. 	 Da e : .1 - '- -Oc/ 

Patic,it 	, 

Mdrcss 

Admission 	,.. 	 Dclini' 

1. 	Registraiion 
 

2, Accosnodation 	 Rs, 0 90 ,  
3. OperatkMi Thcarc 	 Rc 	 0 ) 00 
'1. Diatherm' 	 Its 	 .0 q°, 
. CardiacMonitor 	 . l(s. 	 . 2CQ 00 

6. 	Medicine/1V/SV/Sythgc etc  ............... . ........ ..............  1s. ..................................... 

1. 	Special Nursing Care .................... . ....... ........... . ...... ... ........ ................ 

Oxygen ............................................................. .................... 

Ncbuliscr ................................................................................ 

ECO .................................. .............. .........Rc............... ,OC 
Instniinciits...  ....... ............... ........ .............. ..•ks...............  ......... . 

12, 	i\cccsorje.q 	 '•'• , ..................* .......Its........................ 

13. 	Laboratory....  ...... ..................... ..........................Rs...................... 

14,. 	X-ray .................. •'• i ................................................................ 
Is, 	Ullrasonograpliy.. ........... .......... ............... ........... : ........ 
16. 	AsItii,( 	' ....................................................................... 

.......... 

17 . 1 'ransfiision/Cheinotlierapy........................................P.c.,,,., ............................. 
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the question of violalionof principle 
tural justice doesnotarise ns thçi petitioner 

ljqwas glyn 

	

notice and he was 	non- 

	

pliance qf ulq 	Is 	epót. arise 
uch as Qait pri, y1cpnduced, the 

üy and inJat enquiithe aithority found. 
the truth dpaedthpp,opriatcordcr, 
JO.Accoy,tpp1çation salli 
4 dismissed Sta 

her shall standvacacd Howeernake 
that tJ3OPCLitIOnCtUthnU bei(itidto,aJk 

ic benefits on the strciig th  of his qualification 
a candidate to geneml caste ancLLhpe and 
st that thëauthórity hal1i noLadopt. a; 

'ndjcativc attitudeatid ddot a•maiamiôus. 
ludc in the matter. kis needless (d)rny tht 

ncchlation ofth sparticUlarappointuient shall 
)t be a barfor the petitionërtô geani 
poinirnent in the Govt DcpaxtmntiIi future 
a gencralcandfdaté:fluthi jiresenti 

po!ntrnentshâtl stand dancellet I f: .. 

11. Both the CiviIRuhs stand disiiosed ofA 
cordingly. I make no ordcrastocôsts 1 . 

Z.999()GLT-:6O1 
(J3I6REJ.N:sA1u44I.),. 

)URI SENGUPTA ...PETITIONER. 
-vs.. 

OFASSAM 
ORS. 	 ..Ri3SPONTJENTS 
• 	ClvilKuleUo,4807ot1996 

• 
 

Decided 6n1.71999 
Service 	Cw 	 Medical 
mbursement —Assam Govt employee 
dergolng treatment for cancer in a 
%'ate Nursing Home outside the State 

Petitioner's bill for 
Iflbursemento( Mcdlcnloxpcnse not 
proved, on the ground.. that Private 
slng Home Is not recognlzed by the 
to of Assam for the purosc of 
(PKT) 

relnibursoment of medical expenses 
DirectIon given for, 	*rs.dmeut  of the 
nhicaLezpcnus,,of.thpetLtlonci*jth 
luterest.® 

(1996)2SqC336,Fiiiowcd, (1997)2 
5CC 	 t17 referred. • 	 •; : 'Y 	•.-t 

Cases reterrea : Chronological 	 Paras 
1.' 1996(2) SCd36'jfrngh 

W-StñtPunJM& QfL 	1,  ' 

	

,.. 	 2 
2,t 1997(2) SCC83: StntoofPunjab &  

	

Prs.s.Mder SinghChawla & Ors. .... 	2 
i. .1998(4)  SCC I 17 tatootPtmjnb & 

n'ij, & Ore. 	., 	2 
fI1t VetUmer 

Mr.AmUav Rt&MkiAVjjjtJRo 
Advocates appeared for the Rspondents 
Mr. K.IL.Choudhury afldMt..8..GOSWStflL: q .. 
• .••• 	 '&ORDER  

J.N. SAB 	J.--.. 	
• •1•1 

.This wrat(applicatlon. has been filed by a 
lady n4 kpJ?yMon of the Civil 
Flpspitai at, Nowgon. .uL ultimately she 
herself was ill and shvent to Dibruarh alid11~ .
there s1ieconu1tedDrHJ'L SarmaProfessor 
of Qbstctrics and.,Gynaecologyssam 
Medical College, Dibnigirh and Doctorl3 mit 
Kumar Jinruah,Asstt. Professor, of the same 
Departniènt. .The attending Doctors on 
preliivaiy,exu,iination advised her Eiopsy 
suspecting that shó was suffering from 
Carcinoma of the uterus and it was found that 
she was suffering from Carcinoma. Doctor 
immediately advised her to attend an advanced 
Gynaccological centre outside the Slate of 
Assarn for further treatment. it was also 
advised that the patient should be accompanied 
by an escort. She was advised to undergo 
major abdominal surgery for removal of the 
uterus. A copy of the reports are annexed to 
this writ application as Annexure- 1,2 and 3. 
The petitioner went to Calcutta and there she 
got herself treated in Luns Down Nursing and 
Research Centre at Calcutta and thereafter 
she attended theTlinkur Pukur Cancer Centre 
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and Welfare Home for Radiotherapy and 
J3rachy Therapy and also took various courses 
of Radiations as advised by the Doctors of the 
said lnstitution Thcpetiiioneraflcrcompletion 
of her treatment returned to Dilrugarh. It is 
stated herein that the husband of the petitioner 
nccompanied the, petitioner no Escort, 
Documents regarding her treatment arc 
Annexure-4. The petitioner on her return to 
Dibrugarh submitted the medical 
reimbursement bill on 30A.89 to the Director 
of Health Services, Hengrabari at Guwahati. 
Along with the bill, she furnished the relevant 
vouchers supporting her claim and necessary 
ertificatesoftheatteñdingDoctors. ThetothJ 

amount of thebill comes to Rs.34774.19p. 
Certain classifications were called for with 
règardto the claith which she furnished in due 
course.The bill of the petitioner was not 
approved by the authority on the ground that' 
the private Nuring Home Is not rëàognied,' 
by the Stat,f Assam fOr tli pu6sc!bf" 
reimbursement Of the medical expenses. 
HCnce,thisvrit'a,lióatioii. 

2, Though this writ 8001atioii wad filed in 
the yèb 1996, liii today'iio affidavit-in-
opposition haa been filed. Today: Mr '.H.. 
C1ioudhtix,' Add!. .Sr. Advocate, Asam liar 
toddbefdii the 	'nhs(ñi6tiOii 
received by1iim from the d 	nentThC Only 
growd isthätthôre is aioit of the Commi
of Assam Legislative Aséthbl4th iègárd 
to th s matter, That is quoted helOv: 

'After a very careful consideration of the 
• case In the light of thë-recotnthendatlon of the' 

llon'bló COmmittee, 06veimñenthn found that' 
any exceptIon'o the rules alread$' in force may 
tesult ln'to a series of dëniiiñds of this iiature. Iii" 
such it ituät1on it Wbuldbedlfficult forThC Govt. 
to reject such cases once a precedent is tlet and 
It Is alsopossible, that the applicants in such 
cnes, alter lid ling to receive Govt.. npprovsl may 

Obtain favourable cowl orde In 
it is felt that rules in force shall be 
stricdy In case ofreinihursenie n i of 
of Smti. Gouri Sen Gupta, Ma tron  
Medical College, Dibrugarh." 

It is real1' a strange Situntin vhej 
stated that after failing to receive, 
approval may obtain favourable court 
That is why her claim was rejected by 
Strict adherence to the rules rega 
reimbursement of medical bill of Smtj ' 
Sen Gupta, the present petitioner. This 
is no longer res-integra inasmuch as the 
Court in 3 decisions has settled the matl 
first decision in this regard is (1996) 2 -. 
336 'SurJi1 Singh-Vs-&aie of Punjab' 
others). That was a case where on cmpl 	- 

I of the Punjab Government was suffering fiuIi 
heart trouble. He even without npprovnl of 
Punjob-Govertunctit went to London oiW 
own. After earning back from Loiitlonrh 
submitted asnedical bill for reimbursemcit Tl 
Punjab Government-refused to pay the bill 1i 
the plea that there was no approval from th6 
Governrnentitnd as because the case was rxi 
referred by the .Medical Board as requ4iAj  
under therulêDealing with that aspect 
the matter, the Apex Court in paragraph 12 
haslaiddownthelwasfollows: 

"The appellant therefore had the right to 
takesteps In self preservation. He did haA  

to stand in queue before the Medical Bonr& 
- the msnnlng.nnd assenibililK of whichi 

barefedly, makes Its niecting dlfflct'lt Id 

pflepj,el1ant also did not have to stan4 
to stand in queue in the govenmient hospital of 

- AIIMS and cotild go elsewhere to an alternative  
hospital asptr policy. When the state itself h*s 
brought Escorts on the recognised list, it Is futile 
for It to contend that the appellant could in 110 

eventhave gone to Escorts and his claim Cflf101 

on ihat basis be allowed, on suppositiofl5. We  
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think to thb contrary. In the, facts and 
circumstances, had th appellant remained in 
India, he could have gone t.öscorts like muny 

others did, to save bia life. flut Instead he has 
....... 

doncthat in London 1nüin 	cons iderable: 

expense. The doctó .ciiusing his operation ......... 	••'t 	 ., 
there are prestimed to ha4ic done so as one 
essential and timely. On. ihtk hyjiothesis, it Is 
fair and justthnt th ° ,o'rdenLcpa' 	to the 

..t 	
qI, 	 . .. .... 

appcnt,thertc admLibies per Escorts., 
The claim of the appdllant,havmg been found 
valid, the qucstidn posed at the outset is 
answered.in  the aati?e. Olcourac the sum 

of R.s 40 000 Mieady paid to the appellant would 
have to be adjustcd.li computatiqn.. Since thO r  
appellant did no; have his claim dealt with in 
the High Court in. the manner, it has been ,  

projected now in this Court, we do iot grant 
him any inci'e/t for the in(erveiliig period, even 
ibough piayed for. Let the dIffcrnces be prdd 
to the nppchlnnt within t'siicmontlis poitivcly. 

The appeal is a&ordiily alloved. Thcriied 
be.ho order as to'cósts.'" 

 

The Sup=6 Couit has pointed otthathi 
always not necessary to wait Tihe app!oval 
of the Medical Board. There isno necssity to. 

'1fi1iiihc qucuèb1ore the Medical Board: 
bccaüse.it is well known: ituation that the 
Medical Board shall meet according to its 
convenience and in the meantime the patient 
may die. It was fwtheitcLby.,thc..6pjn( 
Court thtit there i_4.gp_CQr1p.ii1cailar 

He can go to any institution 
of his choice, but he will lald the medical 
rciinburscnicnt according to thc rate' of 
approved institution. (ii) the next case of this 
point is (1997 2SCC 83 (Si'ate of Punjab and 
others- Vs-Mo/tinder Sing/i Cliawla and 
or.c). That of course was a case where the 
Punjab Govt. approved the referred case of 
the patient of a particular hospital as there was 
no specialized treatment available in the State 
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of Punjab and permission was given to go 
outside.the State. That was done, but only the 
controvey was that whctlibr th patient shall 
'be paidthe rooffirent' of that jiattkuhir hos)knl. 
The Supreme Cáurt allowCd it.,The Supreme 
Cirtjard hodn,ient of that particular 
hospital Is a part of the medical etpenses and 
that must bore imbursed by, the' State 
Government (in) The next case on this point 

'is (1998), 4 (Saê .pf fuifab and 
ors-VsRam Lubhaya Bagga and ors) There 
a challenge was made to the policy formulated 
by the State of Piijab with.regard tol.the 
rcimburscmnt of medical bill The Supreme 
Court ud thatapoilcy cannot be challenged, 
beà.lliât i *idom of the àüthority. But at 

the a'è time, théSt*cme Cb ir rëférted 6 
the earlier law and the Suprenie Cbiirtpointêd 

out as fbllOws Ariht,'itorrelatcs to a duty 
upon;aüpthcr indlvdunl that is èilkyet 
govemmeM or authoiit Thó right'ôf one is mi 
obligation of anothcr Henc' the right of a 
citizai•to live underMicle 21 casts obligation 

on the date. This obligation is further reinforced 
• under. Article 47, it is for the State to secure 

health to its citizen anita primary duty. The 
Supreme Court further pointed out in this case 

• asfoliows:,  
"When we spdk about a right,It correlates 

to a duty upbn 'anoilr, individual, employer, 
government or authority. In other words, the 

'right of one is an obligation of another. Hence 

the right çf a citizen tO live under Article 21 

casts obligation on the State..This obligation is 
fbrther reinforced under Article 47, it is for the 
Stateto secure health to Its citizen as its ptimaxy 
dui. No doubt the Government Is rendering 
this obligation by opening government 
hospitals and health centres, but in order to 

make it meaningful, it has to be within the reach 

of its people, as far as possible, to reduce the 
queue of waiting lists, and It has to provide nit 

I 
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NP 
facilities for which an employeelooks for at 

another hospital. Its upkeep, mhiñtenance and 

:cicnnliness has to be beyond as person. To 
employ the best of talents and tone up its 

adniinistratlqn to give effectiv contribution, 

Also bring in awareness in welfare of hospital 
staff for their dcdicMcd Service, ghc them 

periodical, m€dico-cthical and service-oriented 

'training, not only at the cntiy pointbut also 

during the whole tenure of their service. Since 

it is one of the most sacrosnnct and valuable 

rights of n citizen nnd equally sacrosanct sacred 

obligation of the State, evcty citiien, of this 

welfare Sthe looks towards the State for itto 
, 
~irfom' lii this obligation with top priority ' , 
including, by ,way 

 
of . allocation of sufficient 

funds, This is turn will not only secure the right 

of its citizen to the best of their satisfaction but 

in tum.willlenefit the Statcin ñcbieving'its 

:,social, political and economical goal. Forevciy 

rctuiwtherahas to be investment.1nvestmnt' 
,ineedg :rbsourcei ' atid finandes.' So eIento 

protect this :acrosanct light finances .árC an 
• inherent .roqiirtinent.' Harnessing' Such 

LtCSource need àpriority."' . 

"3. T1it"beizg the 'positio, this' writ 
application is a1lowed'd the authö4t i 
decttdtopaytheamountof1 34,774 19p 

it'a'j'eiiód'óforie iiànt1'fron the of 
rece'ipt of this orde, with mtst @1 8frøn 
311 89 Thcpetthoicralso shall be paid a cost 
of Rs.250O/-.hard MrA.,Roy, learned Sr. 
A4'qpatc ;fä. the petitioner andMr K.H. 
Coudury,' learned Addl. Sr. GA,  .Assam 
assisted by Mr B. Goswami, GA, Assam for 
the Respondents.  
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NAIHUNI SINGH 	
... PEifl 

-vS- 
DEPUTY COMMISSIONER 
&ANR. 	

... RESPON 
C6nitirdRcv isiojiPctitiot'No.3.IR6 i 

DecicIodOn2l.5,i999 
Assnm Forest RegulatIon 1891, 

- Power to confiscate a truck  

to be exercised - Only when.n pe 
convicted of forest offence, can an 
of confiscation be passed 	Power a"______ 
S.51 can be exercised only when  it 
isheld guilty of forest offence. 	' 

Advocates appeared for the Petitioner: 
Mr. LM. Choudhury and Mrs. R .T. Phukan.  

Advocate appeared for the Respondents: 
Mi',B.Banerjee. 

,UD(MENIANDOIWER(ORAI.) .r 

This revision  petition has been filed 
Nathuni Singh only against the order of 
Deputy Commissioner, Karbi Anglong, Di 
JiJ j9.79,1.The case of the prosecution 

brief'was that on the night of 23.10.90 Pored 
staff caughtred handed Truck No. NLN 1939 
along with its driver Surendra Kumar Das et4 
some labourers. Truck was alleged to hay 

been loaded with six pieces of logs and WaS 

procéedingtowàrdsDimapur in a cladestifle : , 
manner.through jirngle route avoiding forest 
cheek. Accorditig to the case of the proscCUtiQfl, 

thelogs were brought frOm Daldoli RcscrVO 
Forest. The Said truck and logs were seized 

axd the accucd perànS were arrested. Th6' 
petitioner wag admittedly not 1iresent and was 
swnmoned á a later' stage, be being the OWflCr*,1  

oftxiick  

2 The learned trial CoUrt after trial found, 
only Sndra KumaiDas guilty of the offetices 
under Section 25,40/41 of the Assarn Forest 
Regulation. The peti(ioncr has admittedly not 

1Jft1,PKT1 


